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Mr. Speaker: I am sorry. I could 
not identify them. I assure him I had 
no in~Uon to exclude them. 

SJarl Sezhlyan: My name is there. I 
also had stood up. 

Mr. Speaker: Anyway, I have called 
~ next question. 

Jaint COnsultative Maehblery for 
Gov~t EmJolOY-

+ f 8hri Ramellhwar Tantia: 
8hri Prahhat Kar: 
Shri Indrajit Gopta: I Shri YashPl'l SiDgl1: 
Shri S. M. Banerjee: 
Shri llbapat J1Ia AMI: 
Shri P. B. Chakraverti: 

-118 J Shri P. C. Borooah: 
• ') Shrimati Savitri Nigam: 

I Shri U. M. Trivedi: 
8hri Bade: 
Sh.t ltukam Chand 

Kachhavaiya: 
Shri Sidheshwar Prasad: 
Shri Maheswar Naik: 

l 8hri Vishwa Nath P&Ddey: 

Will the Minister of Home Mairs 
be pleased to state: 

(a) the progress made in the imple-
mentation of the joint consultative 
machinery and compulsory Iil'bitration 
scheme for Central Government em-
ployees; and 

(b) the reasons for the delay in its 
introduction? 

The Dept&ty MiDWer in the Minis-. 
try of Home Aftairs (Shri L. N. 
Mishral: (a) and (b). Government 
are making every effOrt to introduce 
the scheme as early as possible. 
VlIrious organiaatiQnsof Government 
employees have been consultfll an.d 
some of them have objected to certain 
aspect.. of the scheme. Their objec-
tions are being further consJdered and 
further meetings With the representa-
tiveS of Government employees will 
'be held sbortly with· the object of 
ftndtng ways and means to introduce 
the scheme. 
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~~I 
Slui DJJi: Is it a fact that the trade 

unions concerned gave their reactiOlls 
~om~ ten months back, and th.at after 
tb.at f;b.ere l1as been no InOVe ostensi-
bly from the Government side either 
to meet their point of view or to meet 
thell). again or to elqllain, and for tell 
months matters have only stOQd w'i).t:re 
they were? 

Shd L. iN. MIsluIa, It is not correct. 
The matter AU Been going on,dls-
cussions have taken plaee, even today 
discussion is being held. Therefore, 
it is not correct to say that no pro-
gress has been made in ''!n months' 
time. 

Dr .. ltalilln . len: The ·hon. M1n!8ter 
just now said that the Goverameu.t 
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employees' untons have made konwn 
their teac:tions to Government and 
Government is coDSi.derlng that. 
What are the reactions of the Central 
Government employees' unions in 
regard to the ~ at the 
Government? 

putes Act. I wanted to lmow the 
reaction of the Government to that. 

The MilWder of Home Mairs (Shri 
Naada) : The hon. Member, it -1D8, 
has volunteered to disclose the infOl'-
mation that one of the reaSOns for the 
delay in coming to some conclusion 
about it is the insistence of the organi-
sation, and naturally, we cannot agree 
to everythi.nt in order to expedite 
80me kind of a settlement of a matter 
about which there are difl'erences. 
There have been discussions with the 
Government and the Railway Minis-
tty, and I hope that in course of time 
those di1ferences will be resolved and 
some settlement will be reached. 

Shri L. N. MIsbra: I would not like 
to give the details. The matter is in 
the process of negotiation and it \\'ill 
not be advisable to give them at this 
time. ..,~ 

Shri A. P. Sharma: II it not a fact 
that most of the Central Government 
employees' organisations, particularly 
the National Federation of Indian 
Railwaymen, have clearly indicated 
1I1at being industrial workers, as rail-
way employees they will not accept 
this Whitley Council, and is it not a 
fact that they have requested the 
Government to implement the provi-
sions of the Industrial Disputes Act 
which has so far not been implemented 
on the Indian Railways? May l know 
how long GOvernment will take to 
take a final decision and to implement 
the provisions of the Industrial Dis-
putes Act? 

/Mt'. Speaker: So long. 

ihri L. N. Mishra: So far as the 
Industrial Disputes Act is concerned. 
that is a difl'erent question. About 
the point of view of the National 
Federation of Indian Railwaymen, he 
is an office-bearer of the organisation, 
and I think he knows their point of 
view. 

Shri A. P. Sharma: 
is .... 

My question 

Mr. Speaker: When the question is 
.,{o long, I cannot compel the Minister. 
When he reaches the end, the begin-
nUig is forgotten. 

Shri A. 1". 81iarma: We have indi-
cated to the Government that being 
industrial" workers of a Government 
department, we are not prepared to 
aceept the Whitley Council, and we 
have insisted on the implementation 
of the provwOlls of the Industrial Dis-

8hri P. B. Ckakraverli: What are 
the stipulations made by the Govern-
ment which have to be fulfilled by 
the employees' unions to enable them 
to take part in this Council? 

Shri Nanda: There is the whole 
scheme, no question of, stipulations. 
There are several ingredients in that 
scheme. Regarding some of them. 
some of the organisations have reser-
vations, have objections, and we are 
tr)'ing to iron out these di1ferences. 

lilt. Spie8kl!r: Shri Bhagwat Jba 
Mad, 

SbM Bbagwat iha· Azad: I do not 
want to put a question. 

Shrimati Renu Chakravartty: Is it 
not a fact that the insistence of Gov-
ernment on taking away the right of 
strike as a right is the main and basic 
point around which the whole nego-
tiation is floundering? Why is it that 
such a fundamental right is being 
sought to be taken away, though it 
may be used judiciously? 

SIIrl NIIIlda: It is a voluntary 
arrangement. The new set-up is going 
to confer certain benefits on the 
workers. Arbitration is going to be , 
given. There cannot be both arbitra-
tion and st!'ikes, and tberelore it was 
quite natural for the Goverlllll$Jit to 
ask the Ol'ganisations to say that 
because of 1his they will agree that 
there will be DO strikes. 
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Shri 'Daji: Does the Government 
agree to arbitration? 

Shri Nanda: The two things go 
together, the system includes that. 
One of the ingredients is that there 
will be arbitration on most of the 
important matters which concern the 
workers. 

Shri Daji: Not most, but all. 11 you 
give all, they are ready. 

Shri NlUIda: Then, regarding the 
others there are other ways of deal-
ing with them, for example individual 
cases. In the Government there is a 
system which confers necessary secu-
rity and enables people to have an 
assurance that justice will be done. 
Regarding these other important 
matters, there will be arbitration. 
I believe it will be possible to come 
to some kind of understanding and 
that without changing the constitution 
there will be some understanding 
about strikes. 

Shrimatl Savitri Nigam: In view of 
the fact that it has taken four years 
for the Government to come to a final 
conclusion, do the Government intend 
to make some interim arrangement in 
order to keep government servants 
satisfied and meet their genuine 
demands? 

Shri Nanda: Government has not 
taken four years Government has pro-
duced a scheme and the others are 
taking time about it; it is not that the 
time is against government that way. 
From time to time measures are being 
taken to meet the requirements of the 
government servants. 

Shri Alvares: Is it not a fact that 
the Railway organisations have indi-
eated their fundamental opposition to 
a joint machinery and have voted for 
the present arrangement? 

8hri Nanda: That has already been 
indicated in answer to the previous 
question. 

8hri hi)'a Gupta: In the Govern-
ment there are di1!erent Ministries and 
di1!erent workers having di1!erent 

service conditions. Has the Govern-
ment examined that while implement-
ing the Whitley Council formula, they 
are going to snatch away the rights 
already given to the industrial workers 
like the Railwaymen? 

Shri Nanda: No, Sir; whatever 
facilities are now available for the 
redressal of grievances will remain 
intact. 

~ B"I1I' ~ ~ : iflfT m;;m:. 
fcm'rn ~ fit; W ~ '!iT ~ 
~J, f.rFc ~ it ~ ~ m-r 
;;rro;m? iflfT ~ ~ ~ iI>'T !m 
i!lT ~ fit; fiRf.t ~ ~ ~ it 

,., 7 
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~ I ~ ofttr "I1f': ~ if 1if>/' cit aw<tT 
ilT ~r I 1m 'W1oIT lI'II'R'I' ~ fit; ~ 
...=t ;<'ff ~ m i!ilmr ;tt ~ I 

~ lmft' mq ~ <'iT fiT ~T 
~'lT I 
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Shrl D. C. Sharma: Since the right 
to strike is becoming universal and 
even teachers and doctors are going 
on strike, may I know if all these 
cases come within the purview of the 
joint consultative machinery for Gov-
ernment employees? 

Shri L. N. MJshra: It does not cover 
all the Government employees. 

Shri P. C. Borooah: Is it a fact that 
the existing staff councils set up for 
ventilating the grievances of the staff 
are not working satisfactorily on 
account of the irreconcilable attitude 
of the officers and, if so, what modi-
fications are going to be made in the 
consultative machinery? 

Shri HaW: There are sts"'councils 
and some other machineries. But aa 
experience has shown, all the disputes 
are not being solved, and the workers 
have sometimes to resort to strikes. 
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Therefore, Whitley Councils are beine 
thought of. 

Shri B. C. Beda: Why is the Gov-
ernment not accepting and enforcing 
Whitley Councils with regard to such 
organisations as had accepted it? 

Shri Bath!: No organisation has 
accepted the proposal in toto; they 
have something to say on some con-
dition or the other. 

Shrl Hukam Chand Kaehhan.i7a: 
(119. 

Shri p. Venkatasubbalah: 131 may 
/ also be taken up along with this. 

/.. Mr. Speaker: If it is convenient to 
I'the Minister, both may be taken up 

together. 
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